14 Oral Answers to [RAJYA SABHA] Questions

SHRI ANIL MADHAV DAVE: Sir, it is about the ITBP. And I am asking

...(Interruptions)...

MR. CHAIRMAN: It is a specific question. Please read the question.
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MR. CHAIRMAN : Please answer the question which is relating to the main

question.
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* 404 [The questioner (Dr. Vijay Mallya) was absent.

The Industrial Employment (Standing Order)
(Karnataka Amendment) Bill, 2005

*404. DR. VIJAY MALLYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Minister is aware that the State Government of Karnataka had on
5 June, 2013 referred the Industrial Employment (Standing Order) (Karnataka
Amendment) Bill, 2005 for obtaining the assent of the President;

(b) whether the proposal has been considered by the Ministry; and
(c) if so, by when the Ministry would advise the State Government in this regard ?

THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): (a) to (¢) A
Statement is laid on the Table of the House.

Statement
(a) and (b) Yes, Sir.

(¢) The Hon’ble President has given his assent to ‘The Industrial Employment
(Standing Order) (Karnataka Amendment) Bill, 2005’ on 17.02.2014 which has been
conveyed to the State Government of Karnataka on 20.02.2014.
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MR. CHAIRMAN: Hon. Member is not present. Are there any supplementaries ?
37l 31T HRBR I : AT GHITUT ABIGY, these are the days of contract labour.

These are the days of contract employment. Young persons, who are highly qualified,
well-educated and technical professionals, are opting for the lowest of the employment.
With this question of industrial employment, though it is pertaining specifically
towards Karnataka, is the Union Government ready to look towards the alleviation of
complications creeping in industrial employment including the contract employment,

which is becoming alluring to the growing generation ?

MR. CHAIRMAN: I presume that the hon. Member had read the question and the

answer.

SHRI ANANDA BHASKAR RAPOLU: Yes, Sir. I have read the question. It relates
to the Industrial Employment (Standing Order) pertaining to Karnataka and whether it
has been assented to by the President.

MR. CHAIRMAN: It relates to a specific State of the Union.
SHRI ANANDA BHASKAR RAPOLU: But, Sir, taking this opportunity...

MR. CHAIRMAN: No, you can’t take this opportunity. This is a supplementary.
Hon. Member, please cooperate. Stick to the question and ask supplementaries on the

answer given. You can’t expand it into a different subject.

SHRI ANANDA BHASKAR RAPOLU: But this is a complication which is attracting
the attention of younger generations.

MR. CHAIRMAN: No, no. That is not the issue here. ...(Interruptions)... The issue
here is a specific question focussed on a State of the Union.

SHRI ANANDA BHASKAR RAPOLU: Sir, the industrial employment orders are
not properly implemented, in particular, in corporate and private employing agencies. In
Karnataka and other States across the nation, can the Union Government take cognizance

of the complications prevalent?
MR. CHAIRMAN: I am afraid not. Any other supplementaries ? No. Okay.
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